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rent Session and assented to by the 
President since a report was last made 
to the Hoose on the 18th February, 
1963:-

(1) The Appropria~ion (.Railways) 
Bill, 1963. 

(2) The Appropriation (Railways) 
No.2 Bill, 1963. 

(3) The Appropriation Bill, 1963. 

(4) The Central Sales Tax 
(Amendment) Bill, 1963. 

(5) The Appropriation (Vote on 
ACCOUnt) Bill, 1963. 

RESIGNATION OF SHRI U. N 
DHEBAR 

Mr. Speaker: I have to inform the 
House that Shri U. N. Dhebar, an 
elected Member of Lok Sabha from 
Rajkot constituency of Gujarat State, 
has resigned his seat in Lok Sabha 
with effect from the 21st March, 1963. 

12.37 hra. 

RE: REMARKS MADE BY SHfN 
BAGRI AGAINST TIlE MINISTER 
AND OFFLCES OF THE MINISTRY 
OF SCIENTIFIC RESEARCH AND 
CULTURAL AFFAIRS 

The Minister of SclenWlc Research 
and Caltaral Mairs (Shrl BumayUD 
Kablr): Mr. Speaker, Sir, on Satur-
day, 23rd March 1963, during the d.is-
cussion of the Budget, Shri Mani Ram 
Bagri made certain insinuations 
against me which are completely 
unrelated to facts and defamatory 
in characte,r. He made similar vague 
and sweeping attacks against senior 
officers of the Ministry and the 
Council. If such things had been 
said outside Parliament, there would 
have been legal remedy by suitable 
civil or criminal action. Since state-
ments in Parliament are privileged, I 
seek your protecmon against such 
wild and unjustified charges both for 

preserving the dignity of the House 
and the reputation of individuals· 
who are thus attacked. I would there-
fore request you to enquire into the' 
allegations and take such actions u· 
-b'OU may consider necessary to redress 
the wrong that has been done and ro.. 
prevent the repetition of such inci-
dents in the future. 

Mr. Speaker: I w.m ask the hon. 
Minister. because that statement is a 
recorded one in the debate, that he' 
may send me a full statement about 
the facts that have been stated by 
Shri Bagri and the allegatiens made' 
by him. I will simultaneously ask 
Shri Bagri to send his own explana-
tions or any evidence that he has· 
about the statements or allegations· 
that he has made. Both I wiLl just 
see and examine, and then I will see' 
if something is needed. 

Shri Tyql (Dehra Dun): Sir, I ri9ll' 
to a point of order. May I submit 
that in such cases where speeches are' 
objectionable and, particularly, when. 
they are ola defamatory nature, 
such things are reSOlved, as a custom, 
in the House by raising a point of' 
order and getbng your ruling? Either 
you get that part of the speech 
expunged or you ask the Member 
concerned to withdraw it. This is .. 
the usual procedure. The procedure' 
suggested by my hon. friend that 
some regular type of enquiry or' 
other thing should be made with 
regard to speeches is a novel thing. 
I would suggest to you not·to resort . 
to this. The best thing would be, as' 
you have ordel:ed. let the objection-
able passage be passed on to you and' 
you may give your ruling. That is· 
the usual cure .. 

Mr. Speaker: How has he presumed' 
I will sav that an enquiry be made? 
I have only asked for the statements: 
of both the parties. 

Shri Tyagi: I am objecting to the' 
request that was made here. 

Mr. Speaker: Any hon. 
can make a request. I am 

Member' 
asking. 



Re: Remarks MARCH 25, 1963 made by Shri Bagri 

fMr. Speakerl 
both the Minister and the hon. Mem-
ber to send me their statements. 

Shri Ranp (Chittoor); Mr. Speaker, 
-:Sir, I am sorry to have to observe 
-that the advice that you have just 
now thought it tit to offer is not, 
~first ot all, in oontormity with the 
procedure and practice that we have 
had all these years. Secondly, it will 

,milita\e against the dignity and pri-
vilege ot Members of this House.' In 
.the past, whenever such things hap-
,pened, whenever anything untoward, 
undignified, wrong or palpably un-
uue was said by a Member, it was 
~the privilege of the other Member, 
-whether he be a Minister or a pri-
vate Member, to contradict it and 
:seek your permission, as soon after as 
.possible,-if he was not able to, do it 
then and there-to make his own 
'statement, repudiate all those charges 
.and say that they are all untrue, 
therefore, he should not be held 
:~esponsible for anything said by the 
.other person. If, at that stage, the 
'Speaker considers it necessary to 
'Order the expunction of such of those 
-objectionable statements, he might do 
so, and you, Sir, have done so on 
~revious occasions. But I have never 
.come across any case up till now 
',where the Speaker has taken upon 
'himself the responsibility of asking. 
'the Member to send an explanation 
.and then consider his explanation 
~.along with the personal statement 
'made by the' other Member who is 
'Concerned, who is charged, whether 
he be 'a Minister or a private Mem-
ber, and thereafter reserve to him-
self the right or privilege or duty of 
having to come to a decision as to 
what he should do. .sir, I would 
beg of you ,in all humility that, in 
'the interests, as t consider them, of 
the dignity and privileges of the 
'Members, the past procedure ought 
'to be upheld and no new procedure 
need be initiated, My hon, friend has 
'8.lready exercised his privilege of 
'contrat'lieting what had been said "by 
-:Shri Bagri by saying that if these 
-things had been said outside the 

House, he would have been liable to 
action under the relevant Act on 
defamation. That oulllt to be enough 
but, if, in addition to that you were 
to consider it necessary in your wis-
dom to expunge such of those por-
tions, you might do so. In order to 
be able to do that, if you want to 
strengthen yourself or be helped by 
any explanation that the han, Member 
wishes to send, then, it would be 
your privilege to ask for it. But I 
would beg of yOU to stop there only 
and not to think of going anywhere 
beyond the extreme possible step of 
expu:nging the remarks, 

Shri Harl VisbnuKamath (Hosh-
angabad): Sir, may I invite your 
attention to the Rules of Procedure? 

Mr. Speaker: 8hri Mukerjee. 

Shri H. N. Makerjee (Calcutta 
Central): I submit with great respect 
that I was a little surprised when my 
hon. friend, the Minister, made a 
statement which, I am sure, he did 
with your prior permission. 

Mr. Speaker: Yes, 

Shri H. N. Makerjee: I quite appre-
ciate what you said, later on, because 
the judicial temper of your mind 
came up when you made that state-
ment after my friend, the Minister, 
has read out what he had written. I 
have some little experience in this 
matter:' In 1954, I had made certain 
allegations against a Minister, or a 
Deputy Minister-I would not name 
him now-and then I was challenged 
later on, and the Speaker asked me 
in private to furnish him with parti-
culars on the basis of which I had 
made those allegations. I remember I 
had certain photostat copies and 
things Like that. I submitted them ~ 
th'e Speaker, along with a statement, 
and the Minister concerned also sub-
mitted a counter-statement, and those 
two statements were put together on 
the Table of the House, at least were 
made part of the proceedings, and 
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when furhter question were sought to 
be asked by myself by the Minister 
anu by other people' the .Speaker said 
that the matter is there in the pro-
ceedings and the Members would 
1iraw their OWn conciusiol'ls. 

In this case, w ha t has happened is, 
I was present on Saturday in the 
1I0us~ when the speeches were made, 
lind Shri Bagri had made certain un-
fortunate allegations, which were 
rather in bad taste, I think, but that 
is neither here nor there, and my 
friend, the Minister, strongly, stern-
ly and emphatically repudiated the 
charges. That is a matter of record 
already. Now, today he makes a full 
.t;atement which by implication castes 
aerious aspersions on the bona fides 
of the Member concerned. Probably, 
1 do not thlnk he got any prior 
intimation in regard to the fact that 
the Minister is likely to make a state-
ment. He did not even know what 
be was going to say, he was not even 
presept in his seat . . . 

Mr. Speaker: He is present. 

Shri B. N. Mukerjee: He might say 
whatever he likes, but the point is, 
already a statement is made, a state-
ment written out and read before the 
House and made part of the proceed-
ings, which is likely to be reported 
by the press, and a certain kind of 
impression is very likely to be creat-
ed by the entire proceedings, but the 
Member concerned will have to wait, 
God knows till when, when there 
would be other statements forthcom-
Inl;! from himself as well as from the 
Minister and you would examine the 
whole position. 

My submission is that you are, per-
haps, a 1ittle ill-advised, if I may say 
eo with the greatest possible respect, 
in permitting the Minister here and 
now today in this House to make a 
lI'tatement Which he has done, and if 
there is any way of getting the state-
ment withdrawn from the proceedings 
of today, and if the procedure whiCh 
7t1u hav~ sn rig-hUy Sllnested Is 'fol-
n!i6 (Ai) LSD--l. 

lowed, that is, that Shri Bagri and 
the Minister would make their state-
ments and counter-statements and 
the House would take its own under-
standing of the matter, then pOSSIbly 
the whole thing could have been set-
tled. 

Shri Bari Vishnu Kamath: Sir, may 
invite your attention on ru;es 3:,2 

and 353 of the Rules of Procedure? I 
submit that there is ample prOVISIOn 
in our Rules of Procedure to protect 
any Member or any Minister under 
your aug:lst superVIsIon agamst 
incriminating, false or defamatory 
anegations. Please cast a glance on 
rule 352. Rule 352 says so many 
things. So many things are taboo 
under that rule; I would not read 
them all and take the time of the 
House. There are so many 'd~nt's. For 
instance, it says that a Member ,haa 
not utter treasonable, seditious or de-
famatory words while speaking. But 
what is the remedy for it? The remedy 
is provided in rule 353. I do not know 
whether the Minister raised objection 
when the Member was speaking. He 
should have raised the objection when 
the Member was speaking in the 
House. He did not. 

Mr. Speaker: I was not present. 

.shrl Bar! Vishnu Kamath: But the 
Deputy-Speaker: or somebody else 
was in the Chair. He should have 
raised the objection under ~he proviso 
to rule 353. Then the De<puty-Spelker 
would have called the Member to 
order and, if he persisted in those 
defamatory words and utterances, he 
would have been asked to discontinue 
his speech also. But, nothing of the 
kind waq done. I would request you 
to ask t'he Minister under what rule 
of our Rules of Procedure he is now 
requesting you to initiate a novel pro-
cedure. 

Mr. Speaker: I do not understand 
what objection is being taken to my 
simply asking the Minister as well u 
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IMr. Speaker] 
tpe Member to give me the facts and 
the statements that they halVe In their 
possession So far as I know, because 
I have the debates a definite allega-
tion has been mad~ tlhat the Minister 
has asked for some battery plate nom 
a laboratory that is under his charge, 
that was .given to him, there was an au-
dit objection ana that the Member has 
got a photostat copy of that or some-
thing like 1!hat. That is what he has 
stated. 1 am asking the Minister and 
the Member to give me a statement 
about fads 50 that I can decide whe-
ther there is really any necessity for 
placing those statements before the 
House, whether there is really any-
thing that is objectionable in tlhat and 
whether the Member has some evi-
dence on which he could say all those 
things that he has stated. Otfherwise, 
I will decide what Is to be done. What 
have I prejudged or presaged as to 
the course that I will adopt? I have 
only asked for information a:bout the 
facts. Shri Mukerjee ha:s supported 
me rather wfhen he said that on a pre-
Wous occasion in a similar case the 
Members were asked to send in their 
statement and then both were placed 
on the Table of the House, and the 
matter was left there. That is what 
he has just now stated. I am only 
asking for facts, as to what 'has really 
happened. The Member has said that 
be has got all the evidence in his 
possession. Am I not entitled to ask 
him to let me know, to let me see, the 
evidence that is in his possession? I 
have not taken any action agaln.t 
anybody. Then the Member was sqying 
ihat I am taking it upon myself to 
do one thing or the other. I reall3' 
do not understand it. 

Shrl Hart VI~u Kamath: Sir, on 
a point of clarification. 

SbI'l H. N •• uker.lee: ;Pending what 
the minister iii going to do ancf tlJe 
Member is going' to do. pendinl! that, 
what the Minister has said today In this 
!'louse goes to the country, and that 
is a serious aspersion 011 thp. """11 
fides of the ~ember concerned, whom 
~ ~~. no~ ~~~; ~e can ~ 

himself. There are serious aspersioJt!; 
on his cha:acter being circulated til 
the country because of the MinisteI> 
having h1d the opportunity of makin, 
a one-sided statement, rightly or 
wrongly. After all, he ihas made ~e 
right statement. 

Mr. Speaker: What the Minister haei 
stated was that Shri Bagri was not 
justifl~d or was wrong as his charge 
had no relation to flets. That is the 
utmost that he Iha:s stated. 

Shrl B. N. Muerjee: It is a uni-
late~al statement which has been pe~ 
mitted to be made part of the pro-
ce~dings of the House and, therefore, 
liable to be circulated all over the 
world. 

Mr. S,,~aker: But that satement of 
Shri Bagri has already been circulat-
ed. 

Shrl B. N. Mnterjee: This statement 
of th~ hon. Minister is a part of the 
proceedings. 

Mr. S,,~at~r: I fail to understand 
what objecton can be taken. Do 
not have the right just to ask for facts 
and see whether really there is some-
thing? 

Shrl Harl Vl$nu Kamath: On Q 

point of clarification, Sir. 

Shrl H. N. Mnkerjee: If you pemlit 
the hon. Minister ... (Inte1'T'Uption). 

Smi Barl Vishnu Kamath: Far be it 
from me Or my han. colleague to ques-
tion your right to initiate a procedure, 
if you think it necessary, for gettinj 
the doubts cleared; but what I want 
to know: is whether at any time durin, 
the speech of Shri Mani Ram Bagri 
the hon. Minister or someone on hi. 
behalf rais~d any objection before the 
Presiding Officer that such a statement 
was false, incriminatory or defama-
tory. If not, why did ihe not tak~ 
objection thenT That is all. 

wr. Speaker: I might just tell him 
that I consulted the hon. Deputy· 
Speaker also and he said that he eould 
not appreciate the nWeties at ~ 
~ruage. 
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~ ~ fit; ;r( q-m ~cr ~, ;r( tffiT 
~ m'\;w ~,~ ~cr) <it '1;flR 

~ it ~ ~ "IT<: ~ ~ ~ crT 'IT ~lT 
'lti;;rm ~~ ~ ~ ~if ~ lfif 
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11ft ~~z ~ q: fit;« ~ If"!! 
~ ? ${if ;;r) ~ ~ mA; ,ffi'fiA; 
"I1'IT ~ I 

Shrl IIarlSh Chandra llatbu 
(Jalore): I am not at all aware u to 
what allegationB were made by Shri 
Bagri and what is their merit. . I 8JIi 
not, in the least. concerned about it. 
My most respectful submission ie 
that. I am" atraid, the implications Iii 
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[Shri Harish Chandra Mathur] 
the procedure which you are going to 
adopt are not fUlly realised. The im-
plications of it may be very serious. 
We are evolving a procedure whereby 
m~tead of discussions being held in 
thIs House certain inquiries will be 
started regarding ,,;Iegations made or 
not made. I would, as a matter of 
fact, very much welcome such a pro-
cedure if all the allegations which I 
make on the floor of this House arC' 
going to be investigated and then we 
have to come to certain conclusions. 
But then this House becomes an 
investigating body. It is to be consi-
dered whether this House is going to 
turn itself into an investigating body 
or not, because it has very serious 
implications. It does not very much 
fall in Une with the Rules Of Proce-
dure which have been pointed out by 
my hon. friend Shri Kamath. I would 
most respectfully submit to you that 
the implications of this new procedure 
may be examined and before any 
further action is taken in this matter 
certain hon. Members of Parliament 
or the Rules Committee might meet 
and go into this matter to see as to 
what procedure should be followed 
in such cases. 

Mr. Speaker: But unless we see 
those statements how can I ask some-
body to do that or simply ignore the 
whole thing and let it lie where it is? 
Unless some facts are known, how 
can I do that? 

Shri Thirumala Rao (Kakinada): We 
are passing through extraordinary 
times. Parliamentary procedures are 
being challenged in State Legislatures 
and the privilege conferred ..... . 

Mr. Speaker: He might confine 
himself to this issue. 

8hri Thlrumala Rao: The great 
privilege conferred on hon. Members 
of this House has to be exercised with 
great caution and circumspection. We 
cannot walk' away with any rumour 
or anything that we hear against Gov-
ernment or other hon. Members. Here, 
fQrtunately or unfortunately. the two 
con.cerned people are an hon. Mem-

ber and an han. Minister; but t!here 
are cases when one hon. Member 
attacks another hon. Member. Such 
situations arise very rarely. My 
hon. friend, Shri MukerJec, has 
quoted one instance durlllg the 
regIme of Shri Ayyangar when he 
asked both the hon. Members to give 
the facts to him. He s1tisfied himsel~ 
and placed all the facts before the 
House. So, also after a long time a 
similar occasion has come just now. 
When you are the only repository ot 
tine power as well as the protector 
of the rights of this House, whether 
it is an hon. Minister Or an hon. 
Member, when he is unjustly attacked 
it is for yOU constitutionally as well 
as legally to judge whether the spee-
ches are in tune with the dignity and 
the tradition of this House. It is right 
that you just satisfy yourself as to how 
far the allegations and the replies are 
just and provable. Then, you take 
the House into your confidence and 
place them on the Table of the House 
or ask for the expun~tion of those 
speeches. But still this is the only 
protection which the House has got 
when there is some such intemperance 
Or alleged intemperance in the exer-
cise of this privilege. 

Mr. Speaker: So far as I am con-
cerned, I think, expunction is not a 
remedy. Expunctions ought not ordi-
narily to be made some time after 
1Jhe speeches have been made. If an 
expunction has to take place, it should 
be immediate, that is, at the time 
something is uttered. Only in that 
case It has some effect. Now, as the 
hon. Mnister says, if any d~famatory 
statements are made outside the 
person against whom som'ething 
is said, certainly has some remedy in 
the court. But here the House is the 
master to take any action and see 
wlhehter anything is required to be 
done or not. All this procedure is 
to be guided or exercised by the 
House itself. Because a comolaint h'ls 
been brought to me and Shrl Bagrl 
deflnitplv said that he ha~ got evidence 
and photostat copie!r-thE'v were net 
laid on the Table of the House at that 
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time-I am just asking both tllie hon. 
Minister and Shri Bagri to &ive me the 
facts that they have got. If they are 
only to be placed on the Table of the 
House they will be placed on the 
Table' of the House. If they contain 
something t1hat should not go on the 
record or should not be placed on the 
Table of the House, that will be seen. 
Do I not have the right to decide and 
get that expunged from that statement 
at least so that no further allegations 
!C1ight be made against each other? 
Who should decide that I am callin& 
for those statements. Both hon. Mem-
bers now have that notice and they 
might say what they have to about 
the facts that have been stated. Be-
cause 'Very serious allegations have 
been made it is possible that I might 
just think it necessary to forward 
those, if really there is some truth in 
them to the 'hon. Prime Minister. 
Why 'should action not be taken against 
those senior officials against whom 
very serious things have been said, 
namely that they are running factOries 
in their houses and some other things 
tlhat I could read-I say this from my 
memory? Does the House not agree 
that if there be some serious allega-
tions they should be brought to the 
notice of the Government and they 
should proceed against those 
officers or officials if really Shri Bagri 
has something that is substantial and 
that can be borne out? Only the 
statements are to be furnished After 
those statements are received by me, 
I can look them up and see if there 
is any other objectionable thing in 
them and whether both the versions 
should go on the record and remain 
on the Table. Then I will just conal-
der that. 

Shrl Harl Vishnu Kamath: I must 
request for future guidance of hon. 
Ministers as well as hon. Members cd 
this House that if in future such alle-
gations or statements of a d,:famatory, 
incriminatory or of an offenSIVe nature 
are made by an hon. Member or an 
hon. Minister on the ll.oor of the 
House an ohjf>ciion must b" taken at 
once ~n the spot by the person 
Ilftected. Then you might take a 

decision in the matter at that moment 
or latter on. It an objection is not lod· 
ged at once, it loses its force. It losel 
its point if it is brought up two or 
three days later. 

Some Hon. Members Tose-

Mr. Speaker: It is enough, I think.. 

Dr. M. S. Aney: The enquiry which 
you have set up or which will be set 
up ....... . 

13 hl'l!l. 

Mr. Speaker: I have not set up any 
enquiry. 

Dr. M. S. Aney: It is a kind of 
initiation of enquiry that is to come. 
There is Ol'Jy one point: whether that 
is likely to be in any way prejudicin& 
the privilege or the right that a Mem. 
ber of this House has got of expressing 
his opinion freely. It will be a new 
kind of restraint PUt upon his rights. 
From that point of view, you must 
think over this matter before you come 
to any final decision. 

Shrl Tyagi: This cannot be permit-
ted. 

'1' ~ JmR ("""'*') ~ 
~ror, iliT lJN;:rr ~ f'f q1R ~ ~ij" 
~ ~ f~ fllf~ ifl't flrf.rm: ~t.r 
*t ~ ~ PlmT ~ 'l<:lJlm-~ m . 
'fT ~ ~~, crr ~lf't Wr 't'f ~ 
~ ~ if; ~ ~h: 't'f fllf~ . 
~ if; ~ lJlm- m <iflT ~·iT I 

~ ~m : q1R f'fij"T' ~ 
~ it; ~\iT$ ~ 'IiW iflIT ~T, en 
~ ~1 !JI'F!T qw\<iZl~I'1 ~ ~ ~ I 
~!J'fT ;fT lJTfC!'iA" t I 


